
- 

	

Serial 	 Office nte as 

	

No. of 	Date of 	 Order with Signature 	 action ( if any 

	

Order 	Order 	 taken on order 

	

4 	8.3.96 	 With the conse nt of bnth t he 

cinse1s, ddjourrEd to 13.3.1996. 

Counter filed by the respondents 	 -' 

rry be br ought  on rec ord. 	 '--- 	' 6 

	

i'i'R L.Mfl'. 	R-' Iv) 

	

5 13.3.9 	 At the request of Shri Ahok Mont 	0. 

learned senior Standing Counsel1  

adjourned to 18.3.1996. 

JBER (-DMIH I'.RW IvE) 

6 18.3.9 	 Heard both the learned counsels. 

We have gone through the order of this 

Trjbunl dated 5.11.1993 in which the 

stioiorr cs peermitte6 to take the 

PartIl examiit ion v never it w 

next held. It is undisputed that in 	 ou 
pursuCnce of this direction given, the 

petitioner was  permitted  to take the 

Part-Il examination and results have 	7_ 
en declared excepting that of the 

pet L loner. We do not find a fly reason 

or rhvrre 	not publishing the result 

I: 	f this ptit ioner when there 71.ds no 
j- 

direction in the order jtslf that his 

result shall not be oublisried uil 

further orders from this Tribunal. 

It ppers that under 'a mistaken nntten 

LP was conternolated againstt2rdera 

of the Tribunal -- the results were 

not ;ublished. hatever may be the 

mistaken notion, it is rather 

deoric5bie that the results were not 

published when there w°s no order 

at all of this Tribunal 

not to publish the sani. 

Be that a5 it jciy, it is flow 

informed by the 	spinae. 	counsel 

3 c 
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t
of 	Date of 

	

raer 	Ocder 

(A) 

Order with Sigatur 

hri i-hok Mohanty that the 	LP has 
been dismissed. In that view of the 

matter the respondents 	re directed 
to publish the results of the 	titioner 
inrt-II excmination forthwith, and 

t any rate within two weeks from the 

date of receipt of a copy of this 

order. 

With this direction the dpp1jcat10  

is disposed 

the case the 

of. In the circumstances of 

petitioner is entitled to 

cosof -44-±jn, 	z1 Advocte fees 
tRs.2OO/-. 

Hand over cooies of the orders to cf 	k 
the counsel for both sides. 

V:L Cz. 	I2. M _ 

N..ri&R cM1icJ.TRiiVE) 

.. 6 1$.3. 


